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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYﬂTRABAD BENCH

AT HYDERABAD

o.a.No. A Ly © of 1993

Between:

N.

Linganna,I.F.S.

S/o Chennaiah,
Aged about 52 years,
Occ: Conservatdxfn of Forests

1.

1.

on deputation to APFDC
as Reglonal Manager,
at Nellore. A.P. '

AND

THE SECRETARY .
Ministry of Environment & Forests
Government of India,

Paryavaran Bhavan, C.G.0. Complex
Phase-11, Lodi Estate,

New Delhi-110 003,

The Government of Andhra Pradesh
Reptd. by its S =22 Secretary

Seaeneeuaaé—Qechnology Secretarlgt,
Hyderabad.

The Principal Chief Conservator of
Forests, A.P. Hyderabad.

(e?f Rl ) .saifales .
Hy pEARALAD-
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DETAILS OF THE APPLICATION
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APPLICANT
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Particulars .of the Applicant:

RESPONDENTS,
|i
]
I

. . | X :
The particulars of the applicants are as mentioned

iﬁ the cause title shown above,

ﬂ
The address of the Applicants for the purpose of

I
service of summons, notices ete, in hat of their Counsel:

shri K. SUDHAKAR REDDY, Advocate, High Court

of Andhra

. i |
pradesh, H.N0.2-2-1132/5, OPP:S.B.I., Newﬁ@%lhakunta,

Hyderabad-500 044,

FEI
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2o PARTICULARS OF THE RESPONDENTS: “ -
The particulars of the Respondents and their
1

addresses for the purpose of service of summons and

notices, etc. are the same as mentioned in the cause

3. CRDERS AGAINST WHICH THIS O.A. IS FILED:

title above.

i) orders issued By: _ |

—

ii) Dated:

iii) Subject in brief: To O.m,b”'r f?7) f’” e &5

ﬂﬂ(ﬁf (..quap caut
Cosnrell o 4quﬁ ‘ égi;&*””“ an

4, .  JURISDICTION:  COEafy Connerwa fos @[’ Frrasts .

The Applicants declare that the subge%t matter

against which this application is made is well within

the jurisdiction of the Administrative Tribun%l Act,1985j%154b#o

and invoking this Honourable Tribunal Jurisdiction for
his grievience.hApplicant herein is working kas}conservator

of Forests at Nellore.

5. LIMITATION: "

The Applicant further declares that the application
is made well within the limitation period as p?escribed
under the provisions of Section 21(1) of the Administrative

Tribunal Act, 1985, Applicant herein submitted“several

representation to the Rgspondent authorities but till

today neither they rejected the representations of the

I
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Applicant nor passed any favourable order.
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6. THE FACTS OF THE CASE: ‘ *

Applicant herein is working as conséknator
of Forests on deputation to "APFDCY" as Regi%%al
zManager at Nellore. A.P, It is submitted t%at the
Applicant herein was initially appointed to ffficate
in the Sénior Scale Post of I.F.S. vide G.O.Fo.299’
F&RD (FOR III) Department dated 6-4-1977 (ex{i}:ract of
the G.0., in enclosed). Subseguently the Gov%rnment

of India were pleased to appoint the applicapt to

the Seniors Scale I.F.S.,

vide their notification No.17013/l6/77~AIS(Ié).

Ministry of Home Affairs, Department of Perscnnel

and Administrative Reforms dated 13—1@-1977_¢ommunicated
in Government of Andhra Pradesh, F & RD Depagtméﬁt

Memo No.3086/ or.II/77-2, dated 28-10-1977, |applicant

longwith

herein was given year of allotment as"1974" 4
other Officers those who are appointed to S%niors

Scale post of I.F.S. y

ﬂ
Here it is humbly submitted few Officess who

|

are appointed alongwith the applicant to Senior Scale

|
Post of I.F.S. approached this Honourable TriLunal by

J

filing Transfer Application No.108 of 1986 (WL.P.No.5055/82),
and contended that there was delay in promoti%g these
fficers to the Senior Scale post of I.F.S. #uring the
period between the date of approval of szlbctﬂ list
|

i.e. 7-2-1977 and the date of appointing these Officers

to the Senior Time scale i.e. 6.4.1977, One M#. K. Someswar
Rao was promoted on 1-4«1977. While the promo&ions 1
of the applicants were delayed on account of %enefal
Elections Mr. Someswara Rao was promoted duriﬁg the

interrognum. .
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This Honourable Tribunal in JfLA.No. 108j0f 1986

held as follows: ‘ #

L]

»The next question for consideration 1thhe delay
in promoting the applicants after the approval
of the select list by the Government of India.
shri chandra Mouli, Special Counsel foL the
State Government states that the delay was
due to the fact that as general elections
were due to be held, promotions were %ostponed
durlng the period of the General Elections.
Admlttedly, while the State Governme?t had good
reason for delaying the promotion of the.
applicants, applicants cannot be den}ed the

~benefit that would have accrued to éhem, had

]
" they been promoted at proper time. JThe delay

in promotion, in public intarest, cénnot be
allowed to have adverse effect on the applicants.
It is admitted that there were vaca%éies for
promoting all the applicants on thg date when the
Government of India gave their appﬁoval for

the select list Vviz. 7-2-1977. Dufing the period
petween the date of approval of select list i.e.
7.2.1977 and the date of appointiﬁg the
~applicants to the senior time ucaﬂe i.e. 6.4.1977,
the regpondent No.4 was promoted ®n 1.4.1977.
While the applicants promotieon wa% delayed

on account of General Electlons,jthe 4th
respondent's promotion was effec%ed during the
interrognum. It is seen that th% applicants

were entitled to be promoted on % 2.1977 and
would have been promoted on that!date but for

the Elections, We, therefore, ho&d that for the
purpose of sen;orlty, the appllcants are entitled
to be placed above Shri K. SOmeéwafa Rao, but
below shri K.S.Das (Who was allgtted 1972 as the
year of allotment)." F
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1
Pursuant to(ﬁﬁéﬁﬁfféﬁﬁ?ons of this|Honourable

Tribunal in the above T.A.No. }08 of 1986 %he Government

of India, Ministry of\Envifonm%nt of Foresqs issued

order No.22012-21/82, IFs II, é‘{ated 21st sebtember, 1990,

]

i
New Delhi, and the years of al%otment of th? 15 Qgfficers

' I |h
those who are appointed to Sen%or Scale Post oI IFS,
alongwith the applicant in yeaﬁ 1977 is rea%signed the
;
year of allotment as 1972 instead 1974 and élaced below
1 i

sri K.s.Das, who was ailotted 1972 as the y%ar,of
I

I i

. |

\ .

! [

It is humbly'submitted ?hat the applpcant

allotment.

herein was not a party to the T.iA.No.108 of ?986 even
1 I

though he was appointed to Seni?r Scale postiof Iirs

in the year 1977, due to Some p%rsonnel réas%ns. After
the Government of India Order Nq.22012—21/82% IFS~II,
dated 21lst September, 1990., applicant hereiﬁ submitted
representations to respondent au?horities anﬁ reguested
that he may also be alloted "!97?" as vyear oﬁ allotmant
whlbh was given to the Cfficers those who we;e party

to the T.A.N0o.108 of 1986. EvenEthough seVQfal represen-
tations were submitted to the Reépondent authérities

the benefit of the judgement of éhis Honourabie Tribunal
is not belng extended to the aupﬁlcant herexrﬁw;thout

giving reasons whatsoever. Now Mr. S.K.Das who is
allotted to"1972" is‘already pro?oted and ta#en charge
as"Chief Conservator of Forests® ?n 31.8,1993:afternoon.
The remaining offiéers filed the fepresentati&n to the

I
Government to consider thelr cases for promotlon and

e T

~the entife 72 batcﬁb the Anology of I.A. s.,I.PkS., where
“'_T"—"’E“‘**’

== a el
promotions were given batchwise, ;I understand“that

i I
thege representation is under active consdderation.
| ||
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It is submitted that appiicant case 1S5 not bedng
considered for Higher promotion to the post of Chief
Conservatot of Forests on the ground that he belongs to

"1974"batch. As such applicant herein must aiso be
considered #%E; promotion alongwiﬁh“l972" batchmates.

if applicant herein is not considered by treaéing him
belongs to "1972"batch as for the judgement @f Honourable

Tribunal the applicant herein will be put to irreparable

loss and damages. The action of 'the respoﬁdeﬁt authorities
i ‘

in not giving the benefit of juddement in T.AlN0.108 of

1986 is clearly illegal, arbitraﬁy and it also amounts

in voilation of the applicants fundamental rights

guarantees and articles 14 and 16 of the constitution of

-~ |

India, !

7. RELIEFS SOUGHT :

MAIN RELIEF : ' l !
\ :

- HENCE, IT IS PRAYED THAT @Hls HONOQURARBLE TRIBUNAL

MAY BE PLEASED TO, direct the respondent No.lito extend

. ) i
the benefit{iof the judgement in T.A.No.108 of!1986 amddalsd:16.2.89

3

assign#@»1972" as year of allotmeint to applicant and

consider him for promotion to thé post of "Chief

Conservater of Forests" with all benefits and1pass any
other order or orders as is deemed fit, proper,

necessary and expedient in the circumstances ¢f the case.
"

Ba INTERIM RELIEF:

To aoqu;QEJQ, ey eC%'k';

3
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" 9. REMEDIES EXHAUSTED:

/;r*

The Applicant herein submitted Severai

representation to the respondent

authorities Lo extend

the benefit of the judgement of thls Honourabie

Trlbunal in T. A.No.108 of 1986, dated 16-2-1989,

And as such there is no statutory remedy avaliable

except to invoke the jurisdiction of this Honourable

Tribunal.

1
¥

OTHER COURT ETC:

10. MATTERS PENDING WITH ANY

The applicants further de

clares that %hey had

not filed any application, writ petition or suit regarding

the matter in respect of which this application is made

before any court or any authority or any other other

bench of this Tribunal nor ahy such application,

writ petition or suit is pending

11. PARTICULARS OF THE PDSTAﬂ ORDER :

before any of them.

i) Postal Order No.

ii) Date:
12. LIST OF ENCLOSURES:
13. DETAILS OF THE INDEX:
1.
2.
3.

COUNSEL

2 o5 €8 1926
7-7 j3

J
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APPLIGANT






